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m_.{ Y IN THE CENTRAL AIMINLSTAATIVE TRIBUNAL, ALLAHABAD
‘Hﬂ"’f%;. I
s ~ Allahabad : Dated this 23rd of March, 1998
-:;': Contempt Petition No,55 of 1997
P S T
“Original Application Noy563 of 1997
&, Bistrict : Allahabad

AN =
Honfpble Mr, S, lgyal, A.M,
iy

aveen Kumar Maury
Son of Shri J.ggana%h

mﬁtr auli

Post-Kahtrauli
Phoolpur,
mstrict-éllahabad.

(sri Ragkesh Verma, Advocate)
& 8 & @ ﬂpplicaﬂt

Versus
14 Shri MohdjAzaz Ahma
senior Suprmtendeng'

of Post Offices,
Allahabad;

Sub Divigiona Iﬂspector
india (Sub Livision),
Allahabad;
3 shri Om Prakash Sing}: Rathaur
a

Extra lepartmental nch Fost Master
Katrauli, Handia, Allahabad,

e o » o slontemners

QELPER_ (O ra l.
= -
In thisg contempt application, the appliclnt
had alleged that themespondenis had wilfully disobeyed

the orger of the Iribunal in OA No, 563 of 1997 directing

the r espondents that the gpplicant who had been

\\Wdérxing, shall not be replaced by ahother substitute
till the next datey
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2; The respondents filed a counter affidavit
in which they have stated that the applicant was

relieved in pursuafce of the orger dated 14-5.1997
passed by respongent no,2.  before the ihterim orger

- d ™

Was passed oN28.3-1998, Learned coungel for the
applicant accepts this position,

3, In view of the zbove sk position, there

is o wilful disobedience of the orgder of this
Tripunal as alleged in the mntempf petition and the
contempt petition is, therefore, dismissed ; The
notices issued to the respondents are discharged,
The case may be congignegd to the recordg .
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